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in place of the scale of Rs. 210-530, on
the basis of the scales existing for similar
posts elsewhere with comparable duties
and qualifications. The question of revi-
sion of the pay scales of other categories
of employees in indentical scales does
not arise, since there has been no general
revision of pay scales.

1CoAL Wasuery Project IN BiHAR wITH
ForeiGN COLLABORATION

2gy. SHRI CHITTA BASU : Will the
minister of PEFTROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether itis a fact that Government
have under consideration a proposal to
set up a coal washery project in Bihar
with foreign collaboration;

(b) if so, the details of the project, with
particular reference to capital structure,
pattern of collaboration and degree of
indigenous technical participation; and

(c) the stage at which the project rests
now?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANNATH RAO):

(a2) No, Sir.

(b) and (¢) Do not arise.

12 Noon R

CLARIFICATIONS IN RELATION TO
STATEMENT MADE BY MINISTER
OF HOME AFFAIRS MADE ON THE
11 TH MAY, 1970, REGARDING COM-
MUNAL DISTURBANCES IN SOME
PLAGES IN MAHARASHTRA.

SHRI A. P. CHATTERJEE (West
Bengal) : Sir, T have already taker your
permission. Before the list of business is
taken up . . .

MR. CHAIRMAN : Will you please
do it after the clarifications?

SHRI A. P. CHATTERJEE But
there is no calling attention motion.

_ Mr, CHAIRMAN : Thisis for clarifica-
tion. I have permitted you to mention two
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matters. After clarifications you will do
that. -

st ywaTaEn  (SAT S_wW) s,
FITT OF HERAT T YW ) HW X
WTRE ?

oft qmalX : &= wFEw 4 @H |

[Mr. Depury CuamrMAN IN THE GHAIR]

off TSI ¢ AT 9T FT AW

MR. DEPUTY CHAIRMAN : Let us
proceed with the clarifications.

st Tramraw ¢ ofvaw, SFaen &1
eIl (Interruptions)

st qwawmla : sAFedr F1 qAR G
¥ fag gewr ¥ 41 agaenr <faw o

st TS ¢ § I A AZ STAAT
igat g 5 3 ¥ ooy wfaes § @
faore faar & fr wfel o @ air qww
gd F qR F g F fFay g g ¥
17 W4T AgeT afag gav & 7 9
¥aw § F7 J F7 @A AW g I
J3T, TUAT HAT Ig FYT FLT & F A
WA FT W E AN ATHS qIT W E !
g ¥ st i dwd W@ wr €
HOT &t A9 Jq7 & 917 JgF 9¢ wiaEmy
9T I a1 @F & 9T F IAL A/ AT
faeter graT @ 1 F Ted gTIr A STAAT
A § B ag a=w @i &an «n
TP 2 | A AFONT dIT §, T A
JTIAT TET & )

ot gwawmfa : 3w g, wTOY FET,
a7 3y &fsg | Clarifications  regarding
the statement.

SHRI A. P. CHATTER]JEE : I rise

on a point of order. . . '

MR. DEPUTY CHAIRMAN : What

is vour noint of arder?
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SHRI A. P, IHATTERJEE : Regard-
ing this matter which is going to be taken
as the second 'tem. According to the
rules clarificatior s cannot be asked without
a calling attenti m notice being admitted.
I understand al o that various Members
of Parliament ga ¢ calling attention notices
and I also gave . calling attention notice.
I do not unders wnd under what rule and
under what pro edure the calling atten-
tion notice has 1 >t been admitted and this
kind of truncate 1 and this kind of unau-
thorised way of secking clarifications on
the matter is eing resorted to. It is
unauthorised ur ler the rules and it is
still being resort:d by to this House,

MR. DEPUTY CHAIRMAN: I und-
erstand your p int of order. Will you
please sit down!

SHRI A. P. + HATTERJEE :
second. My po 1t is this. Of course, 1
am not saying that clarifications will
not be asked by us. Certainly it will be
asked by us. My point of order is this.
Why has this wa - been resorted to by the
office or by the Chairman in order that
clarifications ma - be obtained, but not
in the form of a calling attention notice?

Just a

_MR. DEPUTY CHAIRMAN : Please
sit down. Thisi a strange thing that the
hon. Member h:s raised this question
in this mannet Government thought
that the distur \ances in Maharashtra
were 2 very imj ortant matter and that
is why the Govt mment have taken the
initiative and m de a Statement in this
House. Hon. M embers will remember
that some days eurlier Members had
raised a point to 1 1e contrary. Regarding
the SSP demonsts ition there was a calling
attention notice : nd hon. Mecmbers said
that the Governm nt should have taken the
initiative and, w thout resorting to the
calling attention notice, should have made
suo mofu a statem mt. Now, in respecting
the sentiments of lion. Members if the hon.
Minister comes here and makes a state-
ment on his owr initiative, why should
hon. Members take objection to it?
You raise objectic 1 1n both ways. If the
Government does not make a statement,
you ask why did ; ot the Government take
the initiative? Ii the Government takes
the initiative, yor ask why your calling
attention notice - -as not admitted? You
cannot have it both ways. Now, the
Government thou :ht that the matter was
very important a1 3 the hon. Home Minis-
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ter has made a statement without waitinig
for a calling attention notice. It was deci-
ded yesterday that as the hon. Minister
had ‘made the statement, clarifications
would be sought today immediately after
the Question Hour. Mr. Sardesal.

(Interruptions)
MR. DEPUTY CHAIRMAN : Order

please. One at a time please. I have called
Mr. Sardesai.

SHRI CHITTA BASU (West Bengal):
The procedure is that some Members
have given the calling attention notice.
I think you should call those Members
who have given their names in the calling
attention notice.

SOME HONy MEMBERS : No. no.

MR. DEPUTY CHAIRMAN : I will
try to give chance to the maximum number
of Members possible. There is no calling
attention mnotice before the House and,
therefore, we cannot follow that procedure.

SHRI CHITTA BASU : The names
are with you.

MR. DEPUTY CHAIRMAN : I can
only say that I will try to accommodate
the largest number of Members.

st fadaw aat (wexw w_w) ¢ AR
s aFaw qitza ¥ faw T fag
7T & 9T aY g T F(EFT fear o2

st TR ¢ RER, R @
gax & 1% 780 T IF I GEED] f:r%jq'a
FCAY & 1 gT UL K FAT HAT T
frt A agufaat AT § L AT 6
wda &1 GeAT 1 TS F ATHAAF &
¥ fyery fepr | awad & AUENATAF g &
fqq aeas F1 qTHIT fraedy @z Gl

|

Iafr g awr A& A, AT 6 EEE]
2 gz ¥ fag ag geer faaw faed-
ar 2 | safag g w31 @1 fF 7@ 9%
wre W& F &1 SAIHT AIH WA AT AE-
e ;rrfgt %3, AT ATHA 6 ATIG AT
mﬁm&%aﬁmr%maaﬁsfmr i

| ag If g g
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ot qugwnafy : A% a7 Fwr fv oo
I AP g N 4¥ @ aw=E
e g & R Tw 9% weE ¥
weHT a9 vy faay |

RUREC 1 LI T G S
TGS H, FE e g7 & avawen §
ST SEpT A e w4 2 fSaT 7ge
R SH T F S 5 A s A i
& Ay gf '

#ft e At (= RW) T
s fowgs S & 1 9w A T
3z AT gYaT & v FETA qg A TG
& & wadte owlt ave ¥ sEdr A
Radz A & o) Tz ag frgma
Tt w1 fFar fr o me 9v vEy
éﬁaf@rlwmﬁﬁﬂfﬁm%
fag w1 & o FATEFTT & Frgar
g R 98 a5 & w1 woidiz A shiyan
# 7 am g fr 507 150 st oy
FRARTEE & AT § w0F G & o 3w
AT F TR ¥ awT vhE gug ? amy
et sfom s A fircy g 2

~

(Mo reply)
SHRI MAHAVIR TYAGI : I have

put a question already to him. Is it a
fact that . . .
-MR. DEPUTY CHAIRMAN Mr,

Sardzsai.

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Deputy Chairman, before
we proceed with this clarification business,
some of us have already tabled a motion
asking for a discussion on this important
subject, which has drawn the attention
of the entire country. 1 would suggest .
that while Members may seck clarificatjop
from the Home Minister with regard to
the happenings that bave taken place in
Bombay, it is very necessary that a discus-
sion should take place on this important-
question, which is assuming very serious
broportions. We have scen Ranchi, we
have seen Ahmedabad and now we have
seen Bhiwandi and how these communal
riots have damaged the image of India.
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So, it is a very important question. I
suggest that a full-fledged discussion should
take place on this issye.

MR. DEPUTY CHAIRMAN Mr.
Sardesai. But before he puts questions,
I would like to request hon. Memb:rs to
be very brief in their observations and not
to make any long statements. They should
only ask precise questions, so that the hon.
Minister can give his reply. We have to
finish this discussion at about one o’clock
and if you want that a large number of
Members should ask clarifications I would
request hon. Members to be brief in their
observations.

SHRI S. G. SARDESAI (Maharashtra)‘:
Mr. Deputy Chairman, Sir, there are vari-
ous aspects on which other members Wlll-
seck clarification. I want to m:ntion
only three because I am afraid they may
not come up if I do not mention them.
(1) Is this a statement of a Bi§trict Magis-
trate orisitastatement of a Hojpe M nister,
who holds his position by virtue of th= fact
that he is @ member of a political party
with decades of national tradition. This is
my first question. Tl_lis Statement reads
just Like that of a District Maglsfrate :
so many kilied, so many arrested, soxmany
houses burnt. That is point 1. We
expect a political statement. (2) Is he or
is the Home Minister not prepared to take
the position—and I read it very slowly
so that it is clear to all—that itis th» or-
ganised forces of communalism and domi-
nantly of Hindu communalism and Marathi
chauvinism who were responsible for.th1s
orgy, communalism and dominantly Hindu
communalism. Are they not respo_ns_lblc
for this orgy? (3) Since Fhe Home .Mnuster
constantly speaks of socio-economic causes
of violence—he says violence has also to be
seen from the socto~cconomic angle—I want
to know whether the Government is pre-
pared to take the cooperation of ali secu-
lar, democratic forces in Mabharashtra
for a joint mass campaign against the
forces of communalism and chauvinism.
These are my three clear questions.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y.B. GHA\]AN) _ The
statement 1s not ol a District Miag_ls.trate
but is a statemcent of the Home Minister.

SHRI MAHAVIR TYAGI : Drafted
by the District Magistrate.

SHRI S. D. MISRA (Uttar Pradesh):
He is District Magistrate of the country
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SHRI Y. B. (HAVAN : The state-
ment is not that »f the District Magis-
trate, It is a stitement made by the
Home Minister. V'ell, Sir, I do not know
what he means whe n he says that the state-
ment should be olitical. T think what
was expected yestc ‘day was that I should
give the salient fea urcs of what has happe-
ned and the firt immediate reaction
of the Governmen . This was what was
intended. Howevt r, 1f the hon’ble Mem-
ber wants to go ir to the detailed causes,
the geaeral proble 1 of communalism and
the rioting in I faharashtra, I would
welcome such a . iscussion also if it is
wanted by the ho ’ble house. I can then
give you my views political views, in the
House.

SHRI BHUPES 1 GUPTA (West Ben-
gal) : If you agre , we can have a discus-
sion because we :ave been for the last
several days trying to have a discussion
on the Shiv Sena

SHRI Y. B. CI[AVAN : Well, I am
not responsible for not allowing it. That
is a matter betwe 'n the House and the
Chairman.

SHRI BHUPE.H GUPTA Why
don’t you yoursel iniitiate a discussion?

SHRI Y. B. C IAVAN : That is
the House to de 1d-.

for

1

SHRI BHUPESHd GUPTA : You can
yourself initjate.

SHRI Y. B. GI'AVAN : Sir, there is
noé doubt that the : riots are taking place
because of aggre sive communalism in
our political life nd social life. I have
no doubt about tlat. I do not want to
deny that.

SHRI S. G. SARDESAI : Principally
and dominantly Hindu communalism.
Why can’t you siy that?

SHRI Y. B. GIHIAVAN : No, I can’t
say that. I would like to be less dogmatic
but more truthful. I do see that there is
aggressive Hindu ommunalism but I do
not want to be 1icrely propagandist in
my apptoach. .

SHRI S. G. SARDESALI : I say commu-
nalism and dominaatly Hindu communali-
sm. I do not exc'ide Muslim communa-
lism. . fr

SHRI Y. B. CI'AVAN : I am giving
my answer, I ar: not Tepeating your

i
4

i
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question and I do not respond in monosy-
llables, giving answers in ‘yes’ or ‘no’
I was giving my version. Certainly,
as in the case of other violent activities,
there is some socio-economic aspect to
this also. It is no use denying that fact.
Buat, Sir, I would certainly like to put
the communal violence and communal
disturbances on a special footing. It has
a special feature in this country. I- has
its own traditions and reasons, historical
reasons, and I think I will have no hesita-
tion either in Maharashtra or at the na-
tional level to take the cooperation of all
secular democratic parties to fight this
evil ruthlessly.

SHRI MAHAVIR TYAGI Just
I wanted to know if it has come to the
notice of the Home Minister or the local
government that these areas where for
the last 40 years there was never any
communal tensjon, it is for the first time
that communal riots have occurred here.
Has it come to the notice of the Govern-
ment that certain elements which were
instrumental in communal riots in Ahme-
dabad were found to be here also? They
had come to Bombay for the purpose and

have they provoked this riot or not?
Is there some truth in this story?
SHRI Y. B. CHAVAN : Well, Sir,

I cannot say that Bhiwandi has no com-
munal history. Of course, it was compara-
tively a good place where both the Hindu
and Muslim communities have lived
together for decades. T know some Hindu
and Muslim families of Bhiwandi who have
had a great tradition of natjonal service.
I know there is social communication
between Hindu families and Muslim fami-
lies. Both the communities have got a
tradition of selfless participation in the
{freedom struggle also. There are very
eminent people from Bhiwandi, some Mus-
lim families, who have fought shoulder
to shoulder with us in Maharashtra in the
freedom struggle. I would particalarly
mention that Jalgaon, has had a long
tradition of amicable relations between
Hindus and Muslims. There is no history
of any riots in Jalgaon, that is also partly
true. Unfortunately, it has happened
there. Sir, T have not got any evidence
to show that a number of people came
from Ahmedabad. It will be rather
presumptuous, I am afraid, to say that
there are no communal elements in Ma-
harashtra and so they had to import
them from elsewhere.

SHRI KRISHAN KANT (Haryana
Please let me know whether it is a fa
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[Shri Krishan Kant]}

that a collusion between Shiv Sena and
RSS has taken place in Maharashtra
and this took place through the good
offices of Shri S. K. Patil and Guru Gol-
walkar, whether it is a fact that a collu-
sion is working in Maharashtra or not,
that the crowd moving there said ‘“‘dekh
liya natija vote dene ka  con-
gress ko’’. Is it also not a fact that
the arson took place in Jalgaon after the
procession passed off peacefully after
two hours and is it also not a fact that the
marriage party of a Muslim family was
bolted and burnt in a small hut where
four children of g years, 7 years, 5 years
and 3 years were there and their widow
mother was away for work? They were
burnt and the widow mother came running
and she said: “I beg of you; please at
least give me one of my sons and I will
convert him into Hinduism”. May I
know whether the Government will see
that full compensation is paid to the fami-
lies who have suffered and not only part
compensation, and also whether instead
of economic studies, will the Government
see that some legal and constitutional steps
are taken so that these forces of communa-
lism do not raise their heads again and
again?

SHRI Y. B. CHAVAN : As far as the
facts of what happened in Jalgaon are
concerned, it is true that the procession
of Shiva Jayanti took place on 7th and
the riot did not take place that day;
it took place next day afternoon. And,
Sir, it must be admitted that it was a very
merciless, brutal attack on the Muslim
families. It is a fact that a marriage
party was burnt in one house. The story
of the widew mother that he mentioned
is also true. I met her and I think the
memory of that mother will haunt me
throughout. About the other question, Sir,
I do not know which partyis in collusion
with what party and I have no information
on this. I do not want to make allegations
against any individual person because
that will not be right.

SHRI GODEY MURAHARI (Uttar
Pradesh) : I want to know from the Go-
vernment whether it is not a fact that dur-
ing the last few months there has been
an organjsed effort at inciting communal
riots not only in Maharashtra and Gujarat
but also in Bihar and other places all
over the country, and I would also like
to know whether the Government has
made any efforts to find out whether
there is any organised conspirarcy within
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the country or engineered {rom outside
to deliberately incite communal riots in
this country; also whether there is any
outside element involved both in the Guja-
rat riots and in Maharashtra who are
responsible for this situation because it
is not as if the communal riots just spon-
taneously broke out there. It is a deli-
berate attempt, as the Minister himself
said, it took one whole day for the thing
to errupt. They found a cause, and the
agents who were responsible for inciting
it had a cause and immediately the rijots
took place. T would like to know whether
the Intelligence Department has any
reports of any efforts by any foreign country
to incite communal riots in this country
I would like to know this.

SHRI Y. B. CHAVAN : The only
point the hon. Member wants to make
out is whether any foreign power is in-
terested in inciting communal riots here.
I have not got any evidence that any
particular foreign power tried to do it.
I have no specific evidence. I would
like to plead that those countiies which
are inimical to India’s interests may
possibly and naturally try, but why should
we be victims of such propaganda? I
cannot say that they did it because it is
very difficult to be categorical about it
as long as I have no specific instance or
evidence to show that they did it.

SHRI HAYATULLAH ANSARI (Utt-
ar Pradesh) : Sir, this is a very important
matter. I ask that we should have a
full discussion on this subject.

SHRI MULKA GOVINDA REDDY :
At what has happened in Maharashtra
during the last week we must hang down
our heads in shame. I would like to
know whether it is not a fact that since
the agitatior that was started by Shiv
Sena in February 1969 an atmosphere of
permissive violence was created in Bombay
and round about Bombay. Is it not a
fact that the activities of Shiv Sena had
been aided, abetted and encouraged
both by the Congress as well as the Govern-
ment leaders in Maharashtra?

SHRI M. M. DHARIA (Maharash-
tra) : What about the P.S.P.?

SHRI MULKA GOVINDA REDDY :
We have condemned the activities of
Shiv Sena and the P.S.P. has completely
dissociated itself from the activities of
Shiv Sema not now but long before.



117 Clari* :ations re

SHRI ARJUY ARORA (Uttar Pra.
d;Sh) o: Did yc 1 not fight election with
them?

SHRI MUL}F A GOVINDA REDDY :
Mr. Deputy Ciairman, for your infor-
mation, the Con rress is now trying to woo
the Shiv Sena. Is it not a fact that the
Shiv Sena activ ties are fascist in nature
and the leader of Shiv Sena , Mr. Bal
Thackeray, has « 10wered praises on Hitler
and Hitler’s pliilosophy? May I know
whether the Govi rnment is going to ban the
Shiv Sepna in Mlaharashtra? Is it not a
fact that a deleg: tion of Muslims and some
others made it | nown to the Government
of Maharashtra that they apprehended
trouble in Bhi-andi during the Shiva
Jayanti celebraijons and tensjions were
being built up nd that the Government
should take prop r precautionary measures
to prevent suct a thing happening in
Bhiwandi and other places? Did the
Government of Maharashtra through its
Intelligence Agcicy come to know what
was happening n Bhiwandi? Did they
apprehend any danger? Why did they
not take heed rom the warning given
by the delegatior that met the Maharashtra
Government? I would also like to know
from the Home Minister what force was
deployed to pr vent such a happening
taking place in Bhiwandi. I would like
to know from he Minister, when they
app-chended tha some trouble was going
to take place 1 Bhiwandi because of
Shiva Jayanti cc ebrations, why they did
not han Shiva Jayanti celebrations in
Bhiwandi. I w uldl like to have clear
answers to thesc from the Minijster. I
would also like to know this. Many
a time the Natjmal Integration Council
meets and takes lecisions, but those deci-
sions have not be n implemented, and this
atmosphere of v olence, and particularly
communal violer ze. in an organised man-
ner is taking pl ce. It is a shame to the
country. 1 wold like to know what
steps the Govermnent is taking to prcvent
such a thing and why is the Government
of Maharashtra ot held responsible for

what has happ ned in Bhiwandi and
Jalgaon.
SHRI Y. B. CHAVAN : The hon.

Member has put 1 very complex question.
He has brought in many elements. He
made many char es against many people.
I would try to simplify the question and
simplify the answe -, ifI can. The question
is what happenec in Bhiwandi, whether
the Maharashtra Jovernment or the local
authorities were : wvare of the building up
of tension there sr not. Subject to the
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decisions or the findings of the Enquiry
Commission, 1 would certainly try to
give the facts that T possess. There was
intimation or intelligence that some ten-
sion was building up in Bhiwandi and,
therefore, attempts were made to bring
about some sort of understanding between
both the communities. I think as early
as 1gth April, if T am right—I mention
the date subject to correction because I
have not got the specific report with me—
they had called a meeting of leaders of
both the communities. That meeting,
I am told, some of the Muslim leaders
did not attend because they raised certain
points, certain doubts. So 1t was decided
that a Steering Committee of that mee-
ting should meet after two or three days
and they should work out the details, and
I think the leaders of both the communities
met and they airived at certain under-
standing as to what sort of slogans should
be shouted in the procession, what should
be the route, etc.

SHRI SYED AHMAD (Madhya Pra-
desh) : In front of the mosque.

SHRI Y. B. CHAVAN : They decided
that. Therefore, as 1 said, the awareness
was there, and the Government and the
local authorities were making certain
arrangements for an understanding; also
in anticipation of this trouble the district
authorities had called a large number of
police force, because the information is
that there were more than 7oo police-
men in Bhiwandi that day. Since trouble
was anticipated it was necessary that some
responsible official shouid be present
and, therefore, both the District Magis-
trate and the S.P. were themselves present
in Bhiwandi. So, 1t is not that they had

! not taken any steps, but despite this some-

thing worst had happened. I need not
go into the causes. 1 do not want to pass
any judgement about it. I do not want
to give any defence about it. But these
are things which show that they were
aware of it and they were trying to make
an attempt to avoid the situation getting
out of hand.

About whether Maharashtra Govern-
ment has anything to do with the Shiv
Sena, whether my party has anything to
do with the Shiv Sena, I can only say that
this very point was raised in the Mana-
rashtra Assembly the other day, and
the Chief Minister himself has categorically
denied having anything to do with the
Shiv Sena movement as such, and there-
fore this allegation is baseless.” As far
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as my party is concerned, I think the hon.
Member should know that our party has
taken the stand from the very beg'nning
ag inst this sort of aggcessive regional
and chauvinistic tendencies in a voluntary
org-nisation. I would like to say that
my party unit in Maharashtra has taken a
very categorical stand aghinst the Shiv
Sena. What his party should do or has
dore is for him to decide, because if he
really is angry about Shiv Sena, he should
be angry in his party about it.

SHRI MULKA GOVINDA REDDY
Our party has nothing to do with Shiv
Sena. Whatever electroal understanding
they had come to with the P.S.P., we
have dissociated our party from them.

SHRI BHUPZSH GUPTA Mr.
N:ik has provided Bal Tnakeray with a
revolver. When is he gsing to provide
him with a cannon?

SHRI S. D. MISRA : [s it not a lact
that in Maharashtra the Cong-ess is in
alliance with Shiv Sena?

SHRI Y. B. CHAVAN : No. The alle-
gitions were made agiinst your party.
Let us not gy into the allegations. I am
prepated to accept the explanation given
by Mr. Mulka Govinda Reddy. But the
fact remains that when the Shiv Sena was
getting into the political field, unfortuna-
tely, the PSP coatributed to this thing.
Now, I am glad that they have changed
their mind. It is a healthy sign.

SHRI MULKA GOVINDA REDDY:
Not now, a long time back, we have disso-
ciated ourselves with the Shiv Sena.
It entered into a limited electoral under-
standing with the Shiv Sena for the Cor-
poration elections. But we condemned
it, we asked the party not to have any
thing to do with the Shiv Sena.

SHRI Y. B. GHAVAN : As far as
this aggressive, chauvinistic organisation,
the Shiv Sena, is concerned, I think it is
assuming very dangerous proportions. I
do not want to deny i1t and I think the
Government has to consider certain de-
finite steps to see that these activities are
curbed.

To wWi§ wgEe (faeelt) @ wgew
St FFae @l A g, 9w gen faw
TR 7 F31, T qFT AW T9 I
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fraga sman @ fag w7 & T fely w0 3
FEOAT AEY & gwar fF Rt § 9%
TQIT Y€ A, 1 gO* faq o
a1 &R 3R O F fag gfaw = fow
qH1T AT FFe FIAT wrfgd fr Ay
sraedr qfeq ¥ agi 1 a1 ag) @ | ag
Far 37 ¥ fF srfex & ggv ak ™, zay
YT W TG, TAA! gEM AL TE I
7 oY fdy Y 97 g Ear § St Wew A19-
WY q—A FIX A FT @I R A w9
# arar g o 7 fady & fag =g e
AT gEF giaT 2 fF et aw ar
gf, 3% ¥ g fag =it o e &9
AR gy o1, gt X IR Qfatera
fsfadem =ifem, 4§ am =iz =
FIH AT FT ATT AT H TO AW AT
gAEal IifgR &y arar qq &y Frfow
FL TFT 4 1 A fawraa og & fF a7
FTT T &1 foarar # & 1 R Ao
o UHFo F 0 34 9 fqa% qre #:r8
gfaare A & a1 =I=gror qrgd ag Tgl
qY & AL 1 AUAT 9TET & @R ¥ HTTo
Qo THE> & T & FT IR AT FT
T A HAT § {5 3110 uHo o F fgv1s
FO gaT g ar W /W F FRT AT
FigN ¥ agT " § AfET W ag q
Iq EHIE & A1 F1 TRETT FAT q
Twaat g f5 aga femaga § ok aga
FmwrT § 1 faeg 3o g F s
W # g HAT WERT ¥ TeAT AT AR
ST gt f Far ag w= g fw fwart
# 15-20 far ogw T@t & 37 mWgAqW
gfeawl at a% ¥ o wir-aa dw fwar
T 91 qER F & g ot 7 J97
oo Ty ¥ ¢ 919 91T 8 99 U ¥
T 9T o 9gH ag @i o aE o fr
SH JqE ¥ AT FT e 7 fFn
ST 1 AT St R ST srar & ey -
T & W 9T | IE§ ag o ot fF war
Hel 999 § 7 W@ # S9% of A T,
T foad 5 A1 woF 9@ |
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st @rfo &'o WHEIW : H|T

g7

o Wi§ AT @ AR ATER U A
st o7 i Sy ot ferer afae eqrew S
AT 2 IF TR Y TG T Y A IE@F
sz o gaay o mifae o fF e ag
ar q@ 7 g1 a1 f* 2 wag 78 sE afa-
qd® T fAFy # T 78 @RI T #4707 S
aa T T@d 1&g & |

TS

# qraar T F | g v

FIE TE-TF TIT 4T AT AT ATAT 4T
ay TeF AT & FIR A AT FIEAE A7
FT FEARY &, a8 § TAfd 7T
FiifE otq ag = g T4 AT fFw AR
W F gEIF 8 AN QAT a7 9F 9
gAET gAT WX T8 AN § qAard, @,
wfedi, agal, et @R e T,
g7, 37 qF |l AT IR AT AR
ST F qUq are I AAT qAW Nl A
T A AW AT qE AT o Al
qarer, @EE, gorl ATeAY, gART ATA-—
3 TR S oY, AT 9T gF 9 AR W
feird & 1 a1 § AT g g fF A
FET 9% OF @7 S AT G TG LA
N § G ? o fegia aard, F7 o ?
ST 7T qIEFTT A IfFd AV AT Aawdr
£ A ? AT g TG A AN CF TS F-
g1 frars 3T | IEH 7§ AGH T
ST GFAT A1 7 AT & aY AT A
&, @ |1 ag 37 arw gut fF awm #v
qaeq AgY gl | # SrAr =g fF ag
g7 & a7 7 f& e F1 99w gy T
a1 | Fy Fer @ 700 gfew F wq
&, = gy @1 ar & auaar § & ag
qavg 9 Ad e wifgd wfE T
ga< & I Gl trwr & @18 A5 O WA
a i #7 a<h & 15w w14 T
gt | @ §3 §E. A 13 @9 e
¥ 17 Twg A w ¥ a7 gfaw Arg @
Fa% 12 T© = e Ay 1 R 9w 7
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F qrg oY AT TG 7, 9 FTHHT oY
ITATHT § AT wowq g 7 eafr &
fod 7% g T A G 1 AT F qrAAr
qIEgaT § % agr S gfa| @ agr 3T
FER FH & qsE 4 7 Hilw A2 q|
g qFEr g fF S gfew agt o @
g FH 9 A Iq%1 IwTET @ & Fevara-
e aE T W™ AR I9 EET 1Y &
AT qET 9 |

# 7g Y AT A 5 qar ag @
2 o fuaisy & 39 w919 § &3 Sl O
“mawa MeER” § aR @ g7
T qg AR @ g ar IqFT II1qT ST )
IR 34T 98 99 & {5 F5 O fod am
Tgi ¥ wifag qufer & ® § ok 72
@ E fF % a3 &7 qorei ot 1y Afw T
gfaa ¥ fadt & ¢ a1 qoTey aEr 592
gl (Far wifs s agr qudl qee
FIX I F W AT @, TOIEE T @
fF 8 aaqa § o AR FA AN &
qg A% A g 9T Wk qg e qiw | ar
3T ARTl @ awrey w7 7 wfew gfaw
F I A A g |

=t ggavmafa : 3F & W@

o AT AHER : faegd s & X
F 7 9919 IO ETE, 7 F15 6 qg0 @y
wE !

# A AT § f5owar ag = R
fas gt aX oY AW qriEEqTT & QI WA
F aers & el § e fFg 9 9 9FH
¥ g Al & T aw 7 ) § fF ead
o F aeret o 1A JifFE agi F G
£ 3 & f5 o7% T4 ¥ gl =5
fgd T AT FgF 9 I AIg I 41
AT TATE T ] TAD TR TR FH
&\

Froag o a7 & fF 9@ w0 @
grifas & 1 f5 aoig-faeae agt A
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[Fro wrg wErEi]
uF dear § 99d 9T § A1 a8 QEER(S
= Q@ &, @ W g7 &, ofem I o
TE a1 Wr g1

s guawafd : FTIN TaT gIT HT
foat, i9 ©: qare A0 aF & T |

€to WIE WA : G, # AL LA
T8 W@ E | AT AT A1 qE Ay e
fir Y gaTer A9 09 & oA ¥ FE A G
Wl g |

s\ gaawfy : @ #@ar g B s
qave Qo &, TEE 1 &3 TG &, AfEA
Y AT AWy #1 oW O gOAT g, &
gl UF 9T, & G §R ARl
STET T G P GFAT § ALR ST
F1E T T8 garw o o qa ar &
FATT qBY FT GAF TGT QAT | AT A0
©: gare @ foa § )

o Wi WETHAT : AT W FE JAT
ST g, FIAC .. -

*\ goawmfa : FEIT N BT I
7Y &, arer OF AT Y FT A § AT
OF UF §IE 9F qiF FI9 @@ A (6
g7 T & |

glo AIE WX : § oF fawe § @™
FLETE |

bl ) 1 P dma] - ral sy

— Sala We salys o cipyb

T Re srawg At (ITT W_W):
ZaY W WIHA T qX J0F ¥ A
faemr =tfeg 1 |

SHRI DALPAT SINGH (Rajasthan) :
On a point of order. When are you

[RAJYA SABHA]
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going to give Members opportunity to
have a full-fledged argument? There
should be a full-fledged discussion in the
House. They must be given a chance.

Blo WrE AFER : Jg F1S 1T ATH
ATET §, Ry ? g FWIE | A"
fede & fr sk fe o qamy & g
ATAT AT IR VT F ST ™I, ST W
efae Soq &% T | g8 99 & AT T3 ?

T} ¥ § Fgw ag qear Agm
Hgle, MAE, FAMT gearfs et 9%
¥t 37 avg #7 MRS g<, gt off o g
T, agt ot ghre fad, @ o oz@E
faa FTIFTET £ 7€ 31T T AT g e
g ! & amw =gw 7 oag gfer
frr @nit & 930 ¥ faer )

a5t ) fegrg wrafaew, feg wwafasy
AT AT FIAT, Tg T AT FFAlH
FT feg fzd F1 Frfaw FIAT F qaagr
g o ame & | & amd 7g e quAt
TigaT § F F19 A 3, fead o
gfaare fodr, fegy mRg &, feeE
gt qurg | fEE &Y ower L 9w
faeTs Fr FEATE B A7 aF 0= gfem
FT gavg F41 7&i fFwar !

» U‘J . ,_‘;J'AA A’w' '—rg' d)&
& g ol Uls g0 b o2 Ja

T gdo srau A : 39 9T few-
9 AT F1fgd | ag wIHAT 98w & au
g1 st =rfed @ fr femram S ]

THE DEPUTY CHAIRMAN : As
hon. Members are aware, the House is
very much hard-pressed for time and I
do not think it will be possible to spare
any time for a long discussion on this
qucstion.

SHRI1
No. no.

HAYATULLAH ANSARI
Sir, this is wvery important,

+1 1 Hindi transliteration.
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- Jaly WS oy g clelae
Kl ~ AN Ugn 43 uu.’ ykud
‘E gpfla 0y Iy g3 B g
-4 o S oad b M

- daly Upp yaK.3

T oo s otw At @ A4 @A
R 9X g | = ifed, e
ga o= g@1 3t @ 1 feeme aE g
dT g @RT @ S 1O, SO a1 TE Fg
qrast | femrmm for =l ]

MR. DEPUT * CHAIRMAN : What
is the opinion of 1he Leader of the House?

THE LEADER OF THE HOUSE
(SHRI K. K. ctHAH) : 1 am entirely
in the hands of he House. If they are
prepared to sit 1 nger we can find time.
But I do not knov what is the sense of the
House.

THE LEADER Ol THE OPPOSITION
(SHRI S. N. M SHRA) : So far as the
_ demand for a di cussion on this subject
is concerned, I v ouid like to express my
agreement with t. There should be a
full-fledged disci sion on this subject.
There cannot be a problem which can
cause us greater concern than this one.
So my concrele s iggestion would be thaf
instead of having a discu.sion on Foreign
Affairs, which wo 1d look rather irrelevant
in the present ontext at the present
moment, let us pc tpone it to another day.
I am very keen to nave a discussion on the
international situa ion, but the first priority
now should be a « iscussion on this subject
on Thursday. Tia' is my submission.

SHRI GODEY VMURAHARI : I would
suggest that now that we are half wav
through this cla ification, let us finish
it and then we can have a discussion here.

SHRI A. P. CHATTER]JEE : May I
say that this demnd for a discussion has
beer raised fror the very beginning.
1 support Mr. Goc ey Murahari’s suggestion
that some of th- parties have already
made their views :lear on the floor of the
House as far as this question is concerned.
Therefore, the p rt'es which remain to
express their view also must be given an

+] ] Hindi tra sliteration.

opportunity to seek clarification. Only
then can there be a question of a full
dress debate.

MR. DEPUTY CHAIRMAN : Your
point is clear.

SHRI Y. B. CHAVAN : On principle
I have no objection to a discussion on
this matter because it is necessary when
the House is so exercised about it. But
it will be a punishment for me to answer
clarifications now and also to participate
in the debate.

glo WIS WEIAlX @ offwe, WX @Al
F TATET g F I g qg fegww
1 g A9 1 A7 S 9= 9@ § 9Awr
JO% a9 & W ArEd

MR. DEPUTY CHAIRMAN : Is there
general agreement among the Members
that they would like to sit in the evening

for longer hours so that they can discuss
this question?

SOME HON. MEMBERS : Yes, Sir.

MR. DEPUTY CHAIRMAN : As point-
ted out by the Leader of the House, he

has no objection if the hon’ble Members
agree to sit longer.

SHRI PITAMBER DAS (Uttar Pra-
desh): But when?

MR. DEPUTY CHAIRMAN : We
can fix any other day. The preliminary
question is whether the hon’ble Members
agree to sit for longer hours. The date
will be fixed later on.

SHRI MULKA GOVINDA REDDY :
I understand that there is a move to
extend the session by two or three days.
If that is the case, there should be no
difficulty in finding <ome time for this.
Secondly, if necessary, we can sit on Satur-
day to discuss this very importiant matter.

SHRI PITAMBER DAS : Dr. Bhai
Mahavir has put certain questions, and
now this discussion has started. What I
suggest is, let the replies te the questions
put by Dr. Bhai Mahavir come first,
and then we can have a discussion. Ap
parently there is an attempt to smoke-
screen these questions.

MR. DEPUTY CHAIRMAN : These
questions will be definitely answered.




127 Clarifications e

DR. BHAI MAHAVIR : My questions
may be foregotten.

SHRI A. P. CHATTERJEE : On

a point of order, Sir. I do not under-

stand how the business of the House is
being conducted. The Chair at least
should know the mind of the House or
at least should know its own mind. The
point is this. I raised this question in the

beginning. There is no Calling Attention {

notice and yet this question is being dis- |

cussed in this fashion. You replied of J

1

|

|

/

!

|

I

|

|

course, with a polemical fervour. You
replied to my question. Very well,
we were satisfled with this. Then you
started with the Calling Attention. Now

certain persons have put certain questions
and certain answers were given, and now
when it is half way through, there is this
suggestion of a discussion. 1 am certainly
not against a discussion. But when certain
parties have already put their point of view,
I am firmly of this view that all parties
must put their case . . .

MR. DEPUTY CHAIRMAN : All
right. I understnad your point. .
SHRI A. P. CHATTERJEE : I place

my view emphatically. -

SHRI HAMID ALI SCHAMNAD

(Kerala) : You should give an opportu-
nify to all the parties to make their obser-

vations.

MR. DEPUTY CHAIRMAN : Pleas®

[RAJYA SABHA]

sit down. I will call two or three person$
and then we will consider the next question.

SHRI Y. B. CHAVAN : The hon’ble
Member Shri Mahavirji has asked a
series of questions, some of which, really
speaking, do mot relate to the statement
I made because these are matters of detail
which can be looked into by the Enquiry
Committee. I cannot anticipate what is
going to be placed beflore the Enquiry
Committee. Itseems the hon’ble Member
has a little more detailed information,
from what source I do not know. I would
invite him to go and appear before the
Enquiry Committee. This would be a
much more effective co-operation that he
can give to the Committee.

Again, Sir, I would like to say one
other thing. The hon’ble Member’s at-
titude, while asking questions, is not of

seeking the truth. He is exhibiting a
somewhat partisan attitude in this matter,
That is the impression that he gave me,
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I am given to making statements which
are more effective. He should not have
said that it was only one community and
one community alone which was at fault.
Itis a fact that in both the areas the Muslims
have suffered more. In Bhiwandi the
Muslims have suffered more, and there
is no doubt that in Jalgaon it is only the
Muslims who have suffered, itis all Muslims
except some injury to a Hindu. 1 have
myself gone to Jalgaon and seen that
all the houses that are burnt down there
are Muslims houses. The people were
killed mercilessly and in a beastly manner,
even children and women.

Under these circumstances I would ask
Dr. Mahavir to take a more balanced
view because we are considering this ques-
tion not from a party point of view, but as
Members of this honourable House.

DR. BHAI MAHAVIR : 1 have to
make a personal explanation.

SHRI BHUPESH GUPTA : How long
will you allow these clarifications? Let

| there be a debate.

MR. DEPUTY CHAIRMAN : Please
sit down, Mr. Bhupesh Gupta.

DR. BHAI MAHAVIR : The hon'ble
Minister has made a Jiga 'cnt zgu 18
me . . .

MR. DEPUTY CHAIRMAN : Please
sit down. (Interruption by Shri Bhupesh
Gupta) You first sit down, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA : Let them
condemn the killing of everybody.

MR. DEPUTY CHAIRMAN : Have
you completed your reply?

SHRI Y. B. CHAVAN : I have not
completed my reply. The information
which 1 have got I will certainly give out
to him and the honourable House. Sir,
when a meeting of leaders of both the
communities was called, a group of Muslim
leaders did not attend it, They raised
certain points. Honestly, if they have
raised certain points, what is wrong about
it? They had certain misgivings.
Naturally, they demanded that certain
undesirable slogans should not be raised.
The intention was to avoid making it a
Hindu procession. Shivaji Jayanti was
a national celebration. They wanted to
make it an all-Committees procession.
Naturally, when they wanted to participate,
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they wanted to see that it was a national
procession, that 10 religious part was
introduced into it. Therefore, they raised
certain points. U timately, they agreed
to certain points ilso. What is wrong
about it? Is it r erely to accuse them
that certain wrony things are being
put in their mou h? Ultimately they
met and evolved ‘certain agreed things.
And that is reall creditable to them.
It is not against them.

DR. BHAI MAIIAVIR : The hon’ble
Minister described some situation which
was utterly wrong This is completely,
T think, off the mark. I did not
ask any question ... Interruption by Shri
Sriman Prafulla Go wemi). 1 would not
be browbeaten b  you.

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam) Sir, I want to . ..

MR. DEPUTY JHAIRMAN : Please

sit down.
(Int rruptions)

DR. BHAI M/ HAVIR : They are
completely divorce | from truth. When
truth is put before t 1em, they get so much
upset.

MR. DEPUTY CHAIRMAN : Now,

what is your exjlanation? Please be
brief.
DR. BHAI MAHAVIR :1 did not

ask anything beyo d a matter of facts.
I asked if a staterient had been made,
T asked if in four Iindu localities simul-
taneously arson lad started...

MR. DEPUTY CHAIRMAN : That
is enough.

DR. BHAI MAI{AVIR : Why should
you allow the Hone Minister to make
allegations against me ?

MR. DEPUTY CHAIRMAN : No
allegations. - o
(Int: rruptions)

DR. BHAI MAHAVIR : If that is
the way, you may 'ell us not to ask any
questions at all. The Government can
carry on its own trumpeting.

MR. DEPUTY CHAIRMAN
has not made :ny allegations.

5—32 RS/70

: He
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DR. BHAI MAHAVIR : Why should
he bring in the name of the RSS on every
occasion? Why does he not tell us if
the people of the RSS have ever been
found carrying arms or storing arms?
Why does he not tell us who are
the people who are hoarding arms?

SHRI Y. B. CHAVAN : I have not
made any mention of the RSS. Why is
he angry with me? The RSS was mention-
ed by the other Members. I did not
make any mention.

MR. DEPUTY CHAIRMAN : Mr.
Schamnad.

SHRI A. P. JAIN (Uttar Pradesh) :
Sir . . .

MR. DEPUTY CHAIRMAN : Please
sit down. I have called Mr. Schamnad.

(Interruption)

SHRI A. P. JAIN : Sir, you must
look to this side also.

MR. DEPUTY CHAIRMAN : Please
sit down.

SHRIA. P. JAIN : Istood up thrice.. .

MR. DEPUTY CHAIRMAN : If you
do not want to sit down, am I to under-
stand that all of a sudden ten Members
should stand up and start speaking at the
same time?

SHRI A. P. JAIN : No, no.

MR. DEPUTY CHAIRMAN : Mr.
Jain, you must remember that so far
1 have called one representative from
every party. If all of you from the Con-
gress Party stand up, should I call all
of you? It is not possible,

SHRI A, P. JAIN : No, no.

MR. DEPUTY CHAIRMAN : Please
sit down.

SHRI A. P. JAIN : I will not sit down
like that.

MR. DEPUTY CHAIRMAN : Why,
Mr. Jain? You should sit down. You
please sit down. I am calling one re-
presentative from every party.
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SHRI A. P. JAIN : I am not talking
about questions.  Certain observations
about procedures were made and I wanted
to support those observations. Other peo-
ple are also taking time.

(Interruptions)

MR. DEPUTY CHAIRMAN : Please
sit down.

SHRI A. P. JAIN : T am not used to
this kind of treatment—‘‘please sit down,
please sit down.”” I take proper notice
when you stand up, and sit down. You
also be a little courteous towards me.

MR. DEPUTY CHAIRMAN : will
you please sit down? I have called Mr.
Schamnad.

SHRI HAMID ALI SCHAMNAD
Sir, it is really unfortunate that in the
city of Bombay which everybody considers
to be a commercial city of India, a cos-
mopolitan city of Indra, in that State
such incidents should have taken place.
I want to know from the Government
whether this riot has got any special
feature as compared to the other communal
riots that have taken place in different
parts of the country in previous years.
Has it anything to do with regionalism—
Maharashtrians and non-Maharashtrians—
or is it only on the communal basis that the
riot took place? Is it not one of a series
of communal clashes that have taken
place in our (country. What will the
foreigners think of us? Will they think
that it is only the normal life of India?
Then there is a complaint that the police
officials and the executive authority were
pleading helplessness when the victimised
people ran to the executive authorities
and police officials saying “Our houses
are being burnt; help us, help us.”” and
the police people did not help them.
Is that a fact? The Government should
make that clear. The Government should
also make it clear whether there was
tension even on the outskirts of Bombay.
Another thing that T should like to know
from the Government is, what are the
issues which the judge who has been
appointed will go into? Then, I would
appeal to the Home Minister to make a
declaration to-day that hereafter at least
there will not be any communal clashes
in Bharat. Will the Home Minister
make that declaration and see that pre-
ventive stpes are taken so that at least in
future such explosive happenings do not
take place in our country? We have

[RAJYA SABHA]
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nothing to do with Hindus or Muslims.
We have nothing to do with whether a
particular area is a Muslim locality or a
Hindu locality. These areas belong to
India and they are Bharat localities.
The people who have suffered are not
Muslims or Hindus. They are Indians
and in this spirit we should approach the
problem.

SHRI Y. B. CHAVAN : As far as the
general attitude of the hon. Member
is concerned, I am entirely one with him
on this matter. He has asked whether it
was a communal trouble or a regional
trouble. I think it was mostly a commu-
nal trouble because both the Hindus
and Muslims belong to Maharashtra and
I consider both of them as belonging to
Maharashtra. So, there is no question
of any particular regional feeling being
introduced into this matter. Then, he
made an enquiry about the terms of
reference. 1 have not got the precise
text of the terms of reference with me here.
But I think it will be a normal type of
enquiry. Normally I find that an enquiry
commission is asked to go into the circum-
stances that led to the riot, the causes
that led to the riot, the handling of the
riot situation, and try to find out who
were responsible for it. These are the
normal features of an enquiry of this
type. I have not got the precise terms
of reference with me at the present moment.
But when we discuss the subject further,
if by that time I get the terms of reference,
I will give the information to the hon.
Members. As far as this particular area
is concerned, it is an industrial area.
The area round about Bhiwandi is
developing into a peculiarly different
type of industrial area. Bhiwandi itself
is an important textile centre. There
are weavers of both the communities.
Both powerlooms and handlooms are
there. It is known for that. Certainly
it is facing a special problem and I am
sure the Government of Maharashtra
will have to pay special attention to these
areas. As far as the future is concerned,
it will be our duty and responsibility to
see that such things do mnot recur.

MR. DEPUTY CHAJRMAN
Chatterjee.

: Mr.

SHRI A. P. JAIN : On a point of order,
Mr. Deputy Chairman. I have been
a member of various legislatures for the

last 33 years and I have never been
discourteous.
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SHRI SUM DAR SINGH BHANDARI |
(Rajasthan) : What is his point of order,
Sir?

SHRI A. P JAIN : Yes, I am coming
to that. I h ve never been discourteous.
Whenever yo get up, I sit down. But
I may tell yo 1 that during these 33 years
I have not coi1e across such a discourteous

behaviour as [ was receiving here. That
is number . ne.
SHRI GODEY MURAHARI : That

is an asperson on the Chair.

SHRI A. °. JAIN.
fact,

T (Interruptions)

: Yes, that is a

MR. DEPUITY CHAIRMAN : 1 do
not think tlere was any discourteous
behaviour on my part. I have always
said to the hon. Members “Please sit
down, please it down’’. When a number
of Members tand up, the only thing T
can do is to say “Please sit down”. I
cannot do an "thing else apart from that.

SHRI A. T JAIN : It is all the tone,
it is all the m nner of uttering the words.
You have becn presiding over the House
for some mor ths. Have you ever found
me discourte us on any occasion? And

[12 MAY 1970]

I should exject the same treatment
from you.

MR. DEP JTY CHAIRMAN : It is
only a wronz impression in the mind
of the hon. Mlember that there was some
different ton or anything.

SHRI A. P. JAIN : Now, coming to
my main poi it, there has been a sugges-
tion . . .

ot gz firg WETY ¢ S qTEE,  SATIRT
qTEq JUTHA & AFE § FIHFT FT G0
Y 4w w1 wrfgd o

sl 0o f WA : A F! 1T § AR
g § @ &7 I =iey

SHRI SY D AHMAD : Nobody is
seehing yow opinion.

oft qfa; aat @ a7 ¥ IO & feg

fWﬁﬁTl'

¥
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I P.M,

SHRI A. P. JAIN : Now I come to
the main point. Let me assure you I
néver meant any aspersion.

_There has been a suggestion that there
will be a short duration discussion on this
matter. But you have not given any
decision on that. I want you to give a
clear decision on the proposal whether
there is going to be a discussion. If
a discussion is going to take place, when
will it take place?

MR. DEPUTY CHAIRMAN
Jain,

: Mr.
please listen to the reply now.

SHRI A. P. JAIN : Yes, I am listening.

MR. DEPUTY CHAIRMAN : So far
as your second question is concerned,
members of two or three political organisa-
tions raised an objection that all others
had a chance to ask questions but they
did not have any chance. So I would
like to give them a chance to ask for
clarifications and then...

SHRI A. P. JAIN : By all means
you give them a chance. But I want
your decision on that proposal.

MR. DEPUTY CHAIRMAN : After
these Members have asked their questions,
we will decide that question.

D(yaetS gl gear) peen S oyd
R L g T
Sy e I T (seyf >
y yhutt (3 0y WS L patlyppal
PR IS s ae Edaahily
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SHRI A. P. CHATTERJEE : I will
ask the Home Minister to answer these
questions. I have read today a report
in the Statesman and I want the Home
Minister to tell me whether this report
is correct or not. The report says that for
about a week prior to the 7th May when
this riot took place in  Bhiwandi, communal
propaganda was being carried on by the
Shiv Sena and the Jan Sangh in combina-
tion. 1 want to know whether there is
any truth in that report which has appeared
in the Statesman. Is it or is it not a
fact also that the Shiv Sena, that fascist
organisation of Maharashtra, is now be-
coming not merely anti-people who are
not of Maharashtrian origin, but is also
mow making communalism itself as one
of its basic planks? It is becoming anti-
Muslim also. If that is so and if the
Shiv Sena and the Jan Sangh have begun
to join hands in Maharashira, and if the
Home Minister is really serious and
earnest in his expression of sorrow for
the Muslim community, if he is serious
in stamping out this trouble, will he give
an assurarnce, an undertaking, to
this House—otherwise, we shall say that
he is not serious—here and now that he
will take measures, if necessary, by amend-
ing the Constitution or by enacting a
proper law, to see that all communal
organisations or such kind of chauvinistic
organisations as the Shiv Sena, will be
banned throughout India? I want to
know whether he can give this under-
taking or not because these organisations
cannot be allowed to run rampant in this

[RAJYA SABHA]
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fashion. If he is really serious, he must
give that undertaking. The mere expres-
sion of hiy sorrow will not do.

Now my second question is this. The
honourable Home Minister, Mr. Chavan,
said that on 7th May the riots took place
in the evening. I just wanted to know
from him the facts. In today’s Statesman
I also found that the procession, which
used to go along a particular route for
some years past, was only this time allowed
to go by the side of a mosque though that
was not the route, and when it reached
the mosque there were some slogans
which were not determined earlier, and
when those slogans were raised, immedia-
tely—and these are the words used there—
hell was let loose and within fifteen minutes
the entire city was on fire, the entire
town was on fire. That is the report in
the Statesman. That is in contradiction
to the statement which the honourable
Home Minister has just now made that
the communal occurrences took place
towards the evening. I want to know
which report is correct. And if this re-
port which is given in the Statesman is
correct, if the report is correct that a
great amount of arms, expolsive materials,
fire arms, etc. were seized, it is not clear
why the Government did not take any
steps in finding out these nefarious designs
of killing human beings. Did the Govern-
ment take any steps? Why did not the
Government take any steps in proper
time? That is my second question.

My third question is this. The honour-
able Home Minister has said that there
are 700 policemen there. Even in today’s
news papers we have found that 1200
policemen are said to be on all-round
vigil. Yet even now houses are burning.
Now the point is this. What is the use of
keeping these policemen who cannot
protect the lives and property of the
citizens of India? If they cannot do that,
then why keep these policemen? Why
do you ask for grants from Parliament
for keeping these hoodlums in uniform
who join hands with the Shiv Sena and the
Jan Sangh and the RSS in order to kill
innocent citizens? The point is this,
Mr. Chavan. If you have any sense of
shame left in you—I do not ask for your
sorrow and all that—at this orgy which
has been indulged in Maharashtra
then, I think that the only thing you
can do is now to resign immediately
in order to show that you have some
sense of shame left in you, in order to
show that you have not been in collusion
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with the Shi+  Sena and such other
communnal o ganisations.

SHRI Y. .. CHAVAN : Sir, the
honourable M mber and his party have
their own angle of viewing everything.
The honourabl Member is not interested
in the suppres: ion of communalism. He
is only intereste | in my resignation. ..

SHRI A. P. CHATTERJEE : If you
have any ser e of shame...

SHRI Y. B. CHAVAN : I can assure
you that I will rever oblige you. Coming
back to the joint now as to whether
there was com nunal propaganda before
the outbreak ¢ "ruots, it is true that there
was communal sropaganda going on and
that is exactly the matter the judicial
inquiry is to go into. We would certainly
like to find ot who the parties were.
As far as the question of the incidents
is concerned, tt 2y took place in the after-
noon, nearer he evening. It is true
that the whole hing started because some
anti-Muslim sl gans were shouted in the
procession by a few people and that
created a distirbing situation. It was
a big processio  with nearly, T am told,
6000 or 7000 eople participating in it.
And Bhiwandi s a very big town and
there are very mall lanes and by-lanes,
Whether there was a different route
by which the p ocession used to go in the
previous years, or it was the same route,
I do not knov. What I know is that
it reached there by an agreed route.
This 15 all the i formation that I have. ..

SHRI A. P. CHATTERJEE : Agreed
by whom ?
SHRI Y. B. JHAVAN : By the parties

concerned, by both the communities.

SHRI A. P CHATTERJEE
understand tha the minority community
never agreed to it, but that it was made
to agrec under compulsjon.

SHRI Y. B. CHAVAN : This is another
angle that you are giving it. I do not
know that..,

SHRI A. P. CHATTERJEE : If you
do not know anything, why are you
answering it

SHRI Y. B CHAVAN You are
merely making allegations without any
basis. I do nct think there can be any
compulsion of this type.

}
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SHRI MAHAVIR TYAGI : Is ther¢
any CP(M) element also there °?

SHRI Y. B. CHAVAN : I think it is
much better if you ask him, not me.

Then Sir, he said there were a large
number of policemen. That is true. My
informatjon is that on that day there were
more than 700 policemen, but unfortunately
they were not effective. This is also a
point for the inquiry Committee to find
out. We have to find out why they were not
effective and who is responsible for this.
I am not trying to give any protection
to the police here. That is what exactly
the Government would like to know.

SHRI A. P. CHATTER]JEE Why
were not the policemen effective while
the Muslims were heing killed in villages
and towns ? Why is the Government
here ?  What is it worth ?

SHRI Y. B. CHAVAN Sir...

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
order.

SHRI Y. B. CHAVAN : Sijr, the res-
ponsibility also goes to many political
parties who give encouragement to
organised violence.

SHRI A. P. CHATTER]JEE You
put them down. L
SHRI Y. B. CHAVAN We shall

certainly put them down.

SHRI GULAM NABI UNTOO (Jam-
mu and Kashmir) : Sir, I do not ask for the
reasons for these communal riots because
each one of us knows them. We expected
yesterday that the State Government
of Maharashtra would be able to control
the situation there. But the reports that are
coming now are that the riots have started
spreading in the rural areas also. Under
these circumstances 1 would request the
hon. Home Minister to direct the State
authorities to seek the help of the Army
because their own police machinery has
become ineffective.

SHRI Y. B. CHAVAN : Well, Sir.
when it was found necessary to ask for
the army aid in Jalgaon, it was called.
In Bhiwandi district, it is trye that the
rural areas, ie. certain villages round about
Bhiwandi, are affected. But my infor-
mation is that they are trying to effectively

-
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deal with the situation. If anything
happens, the police immediately reach
there and try to see that it does not
spread further. However, if they find it
necessary to ask for Army aid, they can
certainly do it.

SHRI THILLAI VILLALAN (Tamil
Nadu) Mr. Deputy Chairman, the
home of the Minister of Home Affairs
becomes the cradle of communal riots.
I was hearing the questions and clarifica-
tions from various angles patiently. They
are all discussing the issue merely as a
party issue. I am really sorry to note
that this national problem has been
reduced to a party issue. We are doing
this thing every time as a post mortem
examination; it is highly regrettable.
This is really a deep-rooted malady.
But every time we are considering only
short term remedies. The calling of police
force or the Army is only a short-term
remedy for this communal malady in this
country. I want to make my humble
submission that it is high time to think
of some permanent and long-term remedies
for these communal disturbances. Sir,
every time the minorities are affected,
they are killed; they are oppressed; they
are ruined and every time the communal
riots take place.

SHRI DALPAT SINGH : Sir, according
to the Rules of Procedure, a question
should not exceed more than 150 words;
otherwise others will not get a chance at
all.

SHRI THILLAI VILLALAN Sir,
thisis not a question. Thisis a clarification.
I must make my point clear.

MR. DEPUTY CHAIRMAN : We
have taken one hour and fifteen minutes.
Please be brief.

SHRI THILLAI VILLALAN Sir,
I want to suggest a permanent remedy
from my experience in my own State.
Sir, the mental soil of out population has
been prepared by a rational propoganda.
For three decades we have got an organi-
sation known as ‘Self-respect movement’.
And I am really proud to say that the
communal riots have not shown their
ugly heads in our State for the past 30

years or, say, from 1947 onwards, after |

independence. We have had no such
communal riots in our State after inde-
pendence. Why can’t you attempt that

[RAJYA SABHA]
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social prescription which is already there
available in a particular State ? You
can give that social medicine for this
deep rooted disease of communal riots
in the whole country.

SHRI Y. B. CHAVAN : Sir, there is
nothing for me to clarify; it is a good
suggestion.

SHRI S. N. MISHRA : Sir, since
there is going to be a full-scale discussion
on thijs,..

MR. DEPUTY CHAIRMAN : I have
never said that. It all depends on the
general agreement among the leaders of

the wvarious political parties and also
the Chairman.
SHRI S. N. MISHRA : Subject to

your approval. That of course is always

there.

SHRI MULKA GOVINDA REDDY:
The entire House is demanding a discus-
sion on this, Sir,

SHRI S. N. MISHRA Sir...
TS (Interruptions)
SHRI SYED AHMAD : On a point

of order. Mr. Triloki Singh has bheen
trying to catch your eye for the last half
an hour and he is not given a chance to
speak.

(Interruptions)

SHRI S. N. MISHRA : Sir, I would
like to keep it out of the party bounds
because thisis a matter of national concern.
Why are we facing this tragidy repcatedly ?
Sir, the reasons are not far to seek. It is
because we try to convert everything
into a battleground of party politics.

Here I have some information. Is it
not a fact that two villages in the same
district had been affected earlier, recently?
Secondly, another instance has been
pointed out where there was communal
tension a week before. Now you know,
Mr. Deputy Chairman, that the Home
Ministry alerts the entire country on 5 or
6 occasions during the course of a year.
It may be Shivaji Jayanti, it may be
Ramnaumi, it may be Id, or it may be
Bakr Id or some such occasion, the Home
Ministry alerts all the States, Here the
questijon arises whether the Home Ministery
had given this alert because there ha
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been the history of two villages having
been affected ear ier and also in Bhiwandi
there was comm: nal tension building up.
May I know whs ther any alert had been
given by the Home Ministry in this
connection ? If such an alert had been
given, whether an 7 precautionary measures,
preventive mea ures, had been taken
by the State Gov rnment ? Now the hon.
Home Minister I 1s pointed out that some
precautionary me wsures were, indeed, taken
by the State ( vernment, the District
Magistrate was resent there as also the
head of the polic ;.. Now, Sir, according
to the National Integration Council and
the decision take 1 by the Home Ministry
the officers of th district concerned have
to be made respo sible and shifted from
that area. .

That is my recollection subject to
correction by the Iome Minister. Now these
officers happened :o be on the spot and yet
such ravages dic take place and such
atrocities were | :rpetuated. What action
has been taken ? Since the Home Minis-
ter happened to visit that area himself,
may I know wh ther he did ask the State
Government to ‘ake action in accorda-
nce with the ¢ :cisions taken by the
National Integra ion Conference and also
the Home Minis ry in this regard?

Thirdly, man things are being said
and we must not take a superficial view
of all this, To tlat [ will come later when
the discussion akes place. There are
labels of commun il parties but T must tell
you—I would be [ailing in my duty ifI do
not state the t uth—that some parties
which wear the la el of progressivism, they
also try to exploit communal sentiments for
electoral purposes Some elements want
to exploit the majc rity community and some
elements want 1> exploit the minority
communities by r ampering the communal
sentiments amon; them. May I know
whether some s ch elements are also in-
volved in such circumstances or not?
Finally, it has be: n said by the hon. Mi-
nister that some persons who wanted to
go—Dr. Mahavi or any other—could
go to that area. May I inform him that
our Secretary, M1 Venkatasubbiah, who
happened to be i Bombay and wanted to
visit that area co 1ld not go there because
there was no gren signal given to him.
The town is in a state of confusion. He
spoke to the Chiei Minister there, he talked
to some other per ons also there, the Chief
Minister promise | to speak to him later
but Shri Venkatsubbiah could not get
him in spite of his best efforts so he could
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not get any opportunity of visiting
that area. These are the few facts on
which I would like information.

SHRI Y. B. CHAVAN : So far as
the intimation part is concerned, naturally
the intelligence agencies of the Government
of Indja and the CID of the State Govern-
ment jn  this particular matter were in
commymication with each other because
I wanted to satisfy myself as to whether
the Intelligence set-up of the Central
Government working in Bombay had any
informatjon about the tensions and whe-
ther they had warned the State autho-
Tities,—not about this particular thing but
as usyal, for Holi and other occasions when
they do keep them informed and they were
lyformed in this matter. That is a rou-
tine patter. I do not think there was any-
thing special,

SHRI S. N. MISHRA : The same
kind of warning as had been given to
Gujatat? You had been saying earlier
In connection with Ahmedabad riots that
warnijng had been given to Gujarat. I
want to know whether the same kind of
warning was given.

SHRI Y. B. CHAVAN : In this parti-
cular matter the Intelligence Depart-
ment of the Home Ministry had given
intimatjon to the Intelligence Department
of the State.

SHRI S. N. MISHRA : Of the same
kind ?

SHRI Y. B. CHAVAN : Whether of
the same kind I do not know.

SHRI S. N. MISHRA : We have to

know,

SHRI Y. B. CHAVAN : Everything
gog are trying to compare with Ahmeda-
ad. :

SHRI S. N. MISHRA : I am not;
otherwise, there would have been a much
bitter controversy and I would have brought
in so many things.

SHR! Y. B. CHAVAN : Thank you
very much.
SHRI S. N. MISHRA : Mr. S. K. Patil
is being brought in...
(Interruptions)
SHRI Y. B. CHAVAN : I have not

brought in. As far as the responsibility
of the S. P. and the D. M. are concerned
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unless it is found that they have erred
somewhere or there was any deliberate
negligence about it, we just cannot do
anything. In this matter I find prima
Sfacie that these men risked their own lives
and they were on the spot all the time
doing all that was necessary to be done.
I cannot demoralise the officers by trans-
ferring them but if in the course of en-

quiry ...

SHRI A. P. CHATTERJEE : Were
they enjoying the fireworks?
SHRI Y. B. CHAVAN :1I am not

talking to you. I am replying to Mr.

Mishra.

-

SHRJ BHUPESH GUPTA : You will
remember, you yourself were present and
in fact you were sitting by the side of the
Prime Minister and Mr. Desai, the Deputy
Prime Minister, at Srinagar. It was said
on behalf of the Government that whenever
serious disturbances take place in a2 town
or in any place, the officers there must be
prima  facie held responsible because it
should be presumed that they have failed
in their dutfes in preventing it. Therefore
this was the understanding. Here you
are saying that you are convinced but cer-
tain riots have .aken place of a serious
dimension and the presumption is that the
magistrate and others—the police—which is
filled with Shiv Sena men had failed in not
taking due notice of what was coming and
in not taking preventive action.

SHRI Y. B. CHAVAN : You are enti-
tled to your view. As I have understood
the Integration Conference decision, the
D.M. and th: S. P. will be held responsible
to make effective admuinistrative arrange-
ments. Now in the course of enquiry
it it is found that they have failed
in doing that, certainly they will be held
responsible for it. That is a matter of
enguiry. This aspect also will be gone
into. That was all that you asked I think.

SHRI S. N. MTSHRA : I askzd about
people not being allowed to go and study
the situation—Mr. Venkatasubbiah, for
instance.

SHRI Y. B. CHAVAN : There were a
large number of Members of political
pacties when I was there. There were
the leaders of the SSP there. There was
no question of not providing any facilities.

[RAJYA SABHA]
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SHRI S. N. MISHRA : Was there not
curfew at that time ?

SHRI Y. B. CHAVAN : May be so.
I will look into that. I do not think any-
body will deliberately deny facilities to
Mr. Venkatasubbiah because he is known
to all of us. I was there and if I had known,
possibly, T would have taken him along
with myself,

SHRI S. N. MISHRA : Has it not come
to your notice that certain parties wearing
progressive labels were trying to take ad-
vantage of the communal sentiments ?

SHRI Y. B. CHAVAN : 1 have no
specific knowledge about it.

SHRI TRILOKI SINGH (Uttar
Pradesh) : My difficulty can only be reso-
leved with your help. Am I to take it
that your permission for me is to seek cla-
rification from the Home Minister? You
know that T had given notice for a Short
Duration Discussion yesterday subscribed
by two other Members of the House
In case you are going to permit a aiscus-
sion then it is no use seeking clarifications.
Unless you say ‘seek clarification and also
have a Short Duration Discussion later
and participate in that also’...

MR. DEPUTY CHAIRMAN : At this
moment you should seek clarifiactions.

SHRI TRILOKI SINGH : In case
you are going to allow a Short Duration
Discussion, 1 willnot avail of thi« oppor-
tunity.

MR. DEPUTY CNAIRMAN : Even
if we have a Short Duratsion Discussion. . .

SHRI M. M. DHARIA : Sir , ..

MR. DEPUTY CHAIRMAN : No.
If T raise my voice, you say that I am
discourteous. It is the fault of my voice,
not that T am discourteous.

SHRI M. M. DHARIA : I bave never
cemplained.

MR. DEPUTY CHAIRMAN : T never
want to be discourteous to any Member
of this House. Therefore I must make it
clear that eveq il there is a Short Duration
Discussion the perscn wno is to speak on
behalf of any political party will depend
on the party. 1 do not know whether the
Party will allow you to speak tomorrow,
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SHRI TRILOK [ SINGH : It {s not a
party question, [

MR. DEPUTY CHAIRMAN : You

ask for clarificatios s.

SHRI M.M. D' IARIA : On 2 point of
procedure. If you are not yet sure that
there will be a Sh rt Duration Discussion,
then we also want t »seek some clarifications.

MR. DEPUTY CHAIRMAN Aftcr
one and a half ho ts? s -

SHRI M. M. 1 HARIJA : Because it is
agreed that thire will be a Short
Duration Discussin, we do not rise to
_seek clarifications. I make a demand that
we should have a discussion.

SHRI BHUPE:H GUP1A : You can
say that $here wi | be a discussion. The
Minister will agrc = and 1 am sure the
Chair never come in the way.

&

MR. DEPUI' CHAIRMAN : Now,

earlier also .

SHRT A. P. ( HATTIERJEE : Sir, 1
have been given jeimission by the Chair
to mention

MR. DEPUTY CHAIRMAN : 1hat

will come afterw .rds .

SHRIMAT1T YASHODA REDDY
(Andhra Pradesh) Sir, T want to place, . .

MR. DEPUtY CHAIRMAN : Now,
please sit down.

Earlier also th 3 point was raised as to
whether there sionld be any discussion
and at that time 't was pointed out that if
there was going 1> be discussion it is not
possible to cont aue seeking clarifications
any further. At hat time it was urged by
some that represt ntatives of two or three
political parties did not get a chance to
seek clarification© while others had and
therefore I alloved these persons to
seck their clar qcations. Now it is pot
desizable to cont aue to seek clarifications
further because I seems to be the general
agreement that t e House will have a dis-
cussion on this a d we will have a discus-
sion on this issuc

=t TAAREY ¢ 3z 933fg §9 g
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SHRIMATI YASHODA REDDY:
Mr. Deputy Chairman, Sir, before the
discussion 1 want to place a fact before
the Home Minister here.

MR. DEPUTY CHAIRMAN: Please
resume your seat.

It was only after forty minutes of dis-
cussion on this issue that a number of
Members rose; not before that., Yes-
terday the Chair announced that clari-
fications could be sought today and at
that time nobody raised any question
that they would like to have a short dura-
tion discussion or a long duration discus-
sion. Yesterday when the announcement
was made in the House nobody demanded
any kind of discussion. Today also when
we started with clarifications  nobody
asked for any discussion. Ouly after forty
minutes, some Member got up and said
he would like to have a discussion and he
got support from all sections of the
House, ,

SHRI MULKA GOVINDA REDDY:
We had already sent a motion for discus-

sion.

MR. DEPUTY CHAIRMAN : Let
me finish. There was a general demand
from all sections of the House that there
should be a discussion on this question.
Then Mr. Chatterjee rose and pleaded
that representatives of a number of poli-
tical parties had not had an opportunity
of sceking clarifications and that those
four or five members also should be given
a chance. Naturally I allowed those four
or five persons and now that is over, Since
there is a demand from all sections of the
House for a discussion I think it will noy
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be desirable to continue with these clari-
fications further., Shrimati Yashoda Reddy |
also can have her say during the discus-
sion.

SHRIMATI YASHODA REDDY :
But, Sir, before the discsssion I want.

[RAJYA SABHA])
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SHRIMATI YASHODA REDDY:
Sir, I want to say o e 1hing to the Home
Minister.

SHRI K. K. SHAH : Sir, a question
was raised about B mbay by my friend,
Mr. Mishra, saying that in Bombay our
party has collabora ed with Shiv Sena.
I want to point out o Mr. Mishra: your
Mavyor has been el cted. If we had co-
operated with them - rould that have been
possible?  Your Muyor was elected be-
cause we did not cooperate with Shiv
Sena and even then to say that we have
collaborated with tl em is not fair.

SHRIMATI YA: HODA REDDY :
Sir, on a point of rcer.  (Interruptions)

I have been wanti g to make a sugges-
tion. You said that there is going to be a
discussion and therc fore no more clari-
fications or anything >ut I have been stan-
ding up in the House for half an hour now.
I have a suggestior to be placed before
the House before we ake up the discussion
on this issue. You ajlowed Mr. Rajnarain
tosay... . . Lo

MR. DEPUTY CHAIRMAN: I did
not allow him to se¢ : any clarification.

SHRIMATI YAST ODA REDDY: I just
want to place befor tie Home Minister
one aspect for him o consider before he
comes up for the dis ussion.

MR. DEPUTY CIF ATRMAN : I think
we should stop this i10w. The discussion
is there.

SHRIMATI YA HODA REDDY :
I would have just : nished by this time.
I do not want to take part in the discussion |
but I want this House and the
Government of Indi tn have one aspect
before them because ..

SHRI M. M. DHARIA : But is this a
point of order ?

SHRIMATI Y/SHODA REDDY :
Anyway, it is much better than many of !
the points of order ra.sed by many of you.

[12 MAY 1970]
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Now, with the permission of the Chair,
with great humility and with great res.
ponsibility I want to place just one fact
before the Home Minister. (Interruptions)
Rightly or wrongly this sort of communal
lawlessness has been going on in India
for the last ten months. Apart from looking
at the issue from the angle of communal
riots or lawlessness, the Government and
all the parties—including our own party
also—especially the ruling party will have
to go into this aspect as to whether
this gross indiscipline has not been en-
couraged by the Prime Minister and her
Government and whether they have not
been exploiting the parties by saying that
other parties are not in the least interested
in the minorities, especially the Muslims.
I say this with great humility and with
full sense of responsibility because there
is this feeling among the people that they
are exploiting the situation in order to
be in power and therefore they are saying
that the other parties have no sympathies
for the minorities. The Home Minister
should consider whether this is not a cause
for the communal situation that has de-
veloped in the last ten months 11 the
country.

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND AcCCOUNTS (1967-68)
or THE HinpusTAN Zinc LIMITED AND
RELATED PAPERS

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANNATH RAO) :
Sir, T beg to lay on the Table, under sub-
section (1) of section 61gA of the Com-
panies Act, 1956, a copy each of the follow-
ing papers (in English and Hindi) :—

(i) Second Annual Report and Ac-
counts of the Hindustan Zinc Limted .
for the year 1967-68, together with
the Auditors’ Report on the Accounts.

(ii) Review by Government on the
working of the Company. .

(iii) Statement giving reasons for the
delay in laying the items (i) and (ii)
mentioned above.

[Placed in Library. see No. LT-3451/70

. for (i) to (iii).]



